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; ORDER SHEET
T . Orlglnal Appllcatlon No 301/2002
n Misc. Petition No. y;
ﬁ Contempt Petition Ng '"}
| . : . )
‘| . Reviey AppllCation No. /
i .
HAPPlicant (s) Shri ®,Thakuria
. ﬂ' , .
,: ?i ' -—VS_
. ‘RBSDDndent ( ) UQU I & Orse.
!
\i ocate For the Appllcant (s) Mr.&,Ahmed » Mr.M.CoeSaikia
ﬁdVOcate fFor the R98pondent(s) MIeSeSarma
fl 1. S .
iR
NOte'S of the Registuy Date |
: f .Urder of the Tribunal
i 1
i 113.9.,02 ! e
o : f Heard Mr.A.Ahmed learned
ﬁ | counsel appearing on behalf of
g . ufﬁ S f the applicant and Mr.S.5arma lear=
foros T 0 fime ! i ned counsel appearing on behal £
- //(?/ o is i i of Railway Standing Counsel.
S : 'i: !
for ‘ The applicant is Motor
Vil l Nai 5767'63 Driver working under the Respondents
Dated! //ﬁ/ﬂylz | since 1988.A8y an order dated
1;;;7 30588 the applicant was transfe-
. Ze
& Dy. Regisiret, | rred from DRM(P)/MED/LMG to DMO/DMV
1} ' | conservancy. The applicant stated
. %ﬂ~ g '?6 | that his wife is working as Auxi-
o A ({\ ‘ ﬁ\q\ﬁy liary Nurse at Mohendra Mohan
: \ ' Chowdhury Hospital, Panbazar under
ii : 1/\’ﬂ// thg Government of Assam.and his
| | wife is staying with parents of

the appllcant in Guwahati. The
! applicant submitted representa g
for his transfer to Guwahati to
lead a family life. Failing to

o v——"s o s t—

b - | - | contd/~
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are directed to consider the same

-
v ~ .“'..

get appropriate remedy the applicant
now moved this Tribunal to take

appropriate directions. -

Upon hearing the learned

counsel for the parties I am of the

 yview that the ends of justice will
be met if,I direct the Reapondents
to consider the representation of
the applicant dated.6.6.2001.and
also the applicant to submit a fresh
representation to the Responaents
within two weeks. The Respondent s

and to pass a reasoned order as
early as possiple from the date of
ceceipt of the representation. ¢

- » The application is accor=-
dingly disposed of. No order as to

.

Vice=Chairman

cogls.
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SRI SAILENDRA THAKURIA
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2. Verification
3 Annexure « 1
4, Annexure =2

5. Annexure =3
6. Annexure -4
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THE CENTRAL ADMINISTRATIVE TRIBUNAL:sGUWAHATI BEENCH
AT GUWAHATI . .
]
BETWEEN

SRI SAILENDRA THAKURIA,
Motor Driver/Medical /LMG
Divisional Railway Hospital Lumding.

~~

[~dzof {uji
Ttk Mrddod K, 634 bde. Ak

ee oo oo seoes oAPPLICANT
- 3=VRS, e ' ’

ie The Genéral Maizagerc
N.F,Rail wa}'._lﬁaligaono,

2, The Chief Medical Director,
i N, F, Railway,lflaligaon?

3. The D.Rol‘#(P)/Ko?- Rly/anding.
4, The Chief Medical Superintendent
Divisional Rly.Ho @i tal ,Lumding,

e ;o oooRE@oNDENTSQ

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS
MADEsw L )

-

- The Ooriginal spplication is made against the
Regpondents for mot observing the Rules & Guidel8nes of the
‘IntMan Railway Establishment Code,1985 VoleI and Rallway Board'
Letter No..-E(NG)I-9‘7/TR/28 Adtd,05.11.97 & GM(P)*s Circular -
Wi g 283 &% pt-III dtd, 27,01.98,regarding the-provisions

‘made for the purpose of Transter which was despatched to aAll
'HODg, QM(CON) |[MLG ; a1 DRMs,DAO 5,WAO /NBQ, DBWS, ; All Oontrollin;

‘0fficers Non:Divisionalised offices -/N.F.Railway ; The General
Secretary/NFREU & NFRMUIPNO

2, JURISDICTION OF THE TRIBUNAL s

The spplicant further declares that the subject matter of
the case is within the jurisdiction of the Honfble Tribunal.,

3, LIMITATION:.

The applicant declares that the instant application has
been filed within the limitation period prescribed under section
21 of the Central administration Tribunals act 1985,
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FACTS OF THE CASE;:w

4, 1. That the gpplicant is a citizen of India and as
he is entitled to all the rights,protections,and prévie

: lages xoxaklockhexxkaik guaranteed under the oonstitution

India and the KakX¥ laws framed there under,

4,2,  That the applicant is a Motor Driver a Group'C’
service gerving in the Health & Family welfare Deptt ,-
under Chief Medical sSuperintendent ,Divisicnal Rly Hospital
N.R}Railway/Lumding which is a Department under Railway
Ministry,Govt of India, -

4,3 ‘mat the applicant begs to state that after due
screening and practical test held 26/11/87 the applicant
was selected and recruited as Motor Driver by.the Recruit-
ment Committee,N,F,Rallway/Guwahati<11l .On 21/04/1988
through Chief Medical Officer(P)s Xx Letter N:-Ef227/122/4 -
(MED) part-II,dtd.21/04/1988,again the chief Medical Officer
vide-his MLG's Letter Ws-E/227/122/4(MED)part-1I dtd. 12/5/68
directed the gpplicant to report to Divisional Rly.Manager
(P) /Med/N.F.R1y/LMG and to join there as Motor Driver,

Copies of appointment Letter as Motor Driver &
posting at DRM(P)|MED|LMG W:-E/227/122/4(MED)
part-II,dtd.21/04/88 and 12/05/1988 issued by
the Chief Medical officer/MLG , are annexed
hereto as QP_’JNEXURES.I & I,

4.4, - That after receiving the gppointment letter and
the place of posting letter the spplicant immediately
joined at DRM(P) |MED|LMG -as Motor Driver and started
his allotted wer k as Motor Driver to the utmost satis-
faction of the superior Authority.

4,5, "That the applicant begs to state that whemm the
applicant was serving at DRM(P) |MED|LMG an office order
issued by the Divisional Railway Manader(p) ,JLumding dtd,
30/05/1988 was despatched to the spplicant whereby the
applicant was transfered from DRM(P)|MED|LMG to DMO|DMV
specifying therein the term of his transfer from Lumding
to Dimapur is only for one year ,

The gpplicant after receiving the <<+++:Cont a..p/3
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4.7,

4. 8.

page/3

“1 office order immediately Joined mo]mv on 01/06/88.

Copies of office order w;=-02 pt-IiI, datd, 30/05/88
xezwixpixky issued by the DRM(P)|LMG and the
‘joining report submitted by the applicant at
MO | DMV dtd,01/06/1988 are annexed hereto as

ANNEXURES-III & IV,

That the applicant begs to state that an his satisfactory
éischarge of his allotted duties as MOTOR DRIVER at DMO/
DMV and having completed more then one year stipulated
period as per the office order No:-02 pt-III. dtd, 30/5/88
issued by the Divisional Rly.Manager(P) /Lumding, the
applicant was again sent back to Lumding conservancy

in the year'1995.

That the applicant begs to state that since 1995 -the
applicant has been serving as Motor Driver at Lumding
conservency under QMS|LMG to the utmost satisfaction
of higk Superior authority.The applicant has no stain
or adverse remark in his service smhax carker from his
appointment to till date. '

That the applicant begs to state that he is a married
man and his wife is also a working woman of the Govt,
of Assam presently working as Auxiliary Nurse cum Mid
wife at Mahendra Mohan Chowdhury HBspital,Panbajar,
Guwahati,under the aAdditional Chief Medical & Health
officer (FW) ,Kamrup,Guwahati ,which is a Department
under the-Govt., of Assan .Be it stated that as both

of the husband and wife being working conple and
being posted at a good diaé&(}és places the couple

had to suffer a lot in smoothly leading a happy and
peaceful g fé'hy life. o end mental agony and anxieties
and to lead a happy and peaceful life the applicant
applied for transfer from Lumding to Maligaon -or
Guwa hati area for the g first time on 16/03/1993.
Unfortunately, the request for transfer of the applicant
was -thougk; processed officially no frui tful result

came out,

Contd. on p/4
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4. 10,
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Copies of working Certificate of the wife of

the applicant issued by the Additional Chief
Medical and Health officer,(FW) Kamrup,Guwahati
atd.08/08/02 and the letter issued from DRM(P)s
Officex,Lumding to Chief Medical otficer,ualigaon'
regarding the spplication for transfer submitted
by the applicant on 16/03/93 are ann;xed hereto as
ANNEXURES.V & VI,

That the applicant begs to state that since the
year 1993 onwards the applicant has been requeste
ing and applying for transfer from Lumding to
Maligaon or Guwahati Area very frequently till
date but no poéitive result has come out of
those application for which the applicant and
his family has been suffering a lot.

Copies of application dtd, 15/3/1995,
02/06/1995, 11/03/1998 ,16/07/1998 &
06/06/2001 aspplied by the applicant
sxare sm annexed hereto as ANNEXURE.VII
geries, |

That the gpplicant begs to state that his wife
being state Govt, servant the concerned mmsk
authority sbould have considered the request of
the appl-icant to make arrangement for posting
of ® the spouses at same station in accordance
with item w:5(IV) & (V) of the Railway Board's
letter i :-E(NG)I.97/TR/28,dtd,05/11/97 and
@U(P)*s circular w:-MISC 1586 N:-E/283/66C)pt-III
dtd.27/01/98. The Controlling Authorityes by not
observing this Guidebines of the Railway Board
and @4(P)‘'s Circular have clearly violated the
settled principles of the MMMk Ministry of Railway
Governme nt of India .

Cop¥ of the Rly.Bd's Letter w:~E(NG) |I.97/

TR| 28,dtd,05/11/97 & @M(P)s Circular -
MISC 1585 mz-E/zes/s(C)pt-In dtd, 27/1/98.

%ntdo LK 3 B QP/S
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is annexed hereto as ANNEXURE-VIII,

That the appiicant begs to state that the Indian Railway
8stablishment umrk Code 1985, Vol.-1 vide its Rule-226
& 229 too provide for consideration for transfer from

O ne place to another on request,

Copies of Rule =226 & 229 of Indian
Railway Establishment fxmxk Code 1985
Vole=1 are annexed hereto as ANNEXURE.IX,

That the applicant bags to state that the wife of the -
appbicant too tried to herself transferred to the place
where her husband has been working.However, this ocould
not be materialis ed even though the applicant too
tried for the same officially as because Govt, of Assam,
has no such guidelines regarding the place of posting
of working couples.,

That the applicant -begs to state that due to non-transfer
“of the applicant the family of the applicant has been
xfu suffering very badly.Be it stated that the wife of
‘the applicant as well as the @pplicant himself have
suffering from de-pression as they have no issue till
date though they got married on 08/08/87 ,The applicant
h aving crossed the age of 40 yrs and the wife of the
applicant touching-the age of 40 yrs there is no hope

f or them to beget# a child in the near future, Therefore
t he applicant and his wife are planning to adopt a
child as soon as possible + T adopt a baby it is tndeed
much important to 1live the husband and wife together
and for that the transfer of the spplicant from Lumding
to Maligaon or Guwahati Area is very much essenti=al

That the gpplicant begs to state that he is the only
s on of his parents, The father of the applicant has
already died and the o0ld and ailing mother is living
alone ,To look after the old & ailing mother the transfer
applicant is very essential. “

Contd, on 6
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5.3.
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5,6,

‘rule or guide-lines of the Gvt, of assam,

[page;6/

That the applicant begs to state that there is a
post of Motor Driver of the same Group is still
lying vacant in the Maligaon Central Hogpital,

vice SRI [URESHU retired on 30/6 /2062 .
Therefore the applicant could be easgily transferred
to thetpost -

GROUNDS FOR RELIEF WITH LEU L ERQVEE .0§Sg-

For that the action of the respondents in mxm not
considering the application of the applicant is
prima facie illegal and liable to be interfered
with by this Hon'ble Tribunal,

-~

For that the Railway Board's Letter Nos=E(NG)1-97/

TR/28,dtd,5.11.97 and @(P)*s. circul ar Nes-MISC, 1586
W:-E/283/6(C)pt-III,dtd, 27/01/98 clearly provides
that where one of the spouses is a Railway servant
and the other is working in a State the applicahion
of transfer of the Railway servant for a posting

at the place of posting of his/her spouse may be
considerefime favourably by the Competent Authority.
it is wr-th mentioning that the wife of the
applicant is presently working in the Mahendra
Mohan Chowdhury Hospital ,Pan Baj ar ,Gawahati under
the Bamily welfare Department ¢f Govt, of Assam. |

For that there-is a post of Motor Driver of same
grade of the applicant is lying vacant in the
Maligson Central Hogpital ,vice SRI LURE SHU

- retired on 30 /¢ Jap0x . .

For that the Indian Railway Establishment Code 1985
Vol.1l alsow provides for consideration of transfer
from one division to amother on request.

For that the applicant has already served more that
X 13(thirteen) years under MS/Lumding,

For ‘that the wife of the applicant herself tried
to get transferred from her present working place
to her husband nearest working station which could
not be materialised due to nonwavailib§lity of such

Contd, on p/7
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For that-at least on humanitarian ground the case
of the applicant may be considered so that the
applicant and kis wife can get rid of the depression
and lead a happy and peaceful lite by adopting a
baby as soon as possible .

For that the applicant can take proper care and
attention of his very old and ailing mother which
she dexkxeyxyk deserves at thisg stage , ‘

For that the any view of the matter the action on
the part of the respondents in not Conlsidering the
case of the gpplicant is not sustainable and the
applicant is entitled to the relief sought for,

DETAILS OF REMRDIES EXHAUSTED; =

The gpplicant declares that he has exhausted atl the
remedies available to him under the relevant gervice
Rules etc,

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY

The "applicant further declares shat he had not prevkonl
previouély~filed any application,writ petition or suit
regarding the matter in respect of which this applie
Ccation has been made before any other @ourt Authority
or any other Bench of the Hon'bje Trikunal nor any
such applications ,Writ petition or suit is pending
before any of tem , .

RELIEF SOUGHT FOR 3.

Under the facts and circumstances and in the premi ses
aforesaid the 0O.aA. be admi tted,records be called for
and upon hearing the parties on the cause or Causes
that may be shown and on pPeresal of the records ,be
Pleased to grmmixxhm grant the following reliefg;-




8. 19

8420

8.4

8.5

‘10,

_bage/8.

T direct the respondents to observe and follow the
guide=lines 1laid down in the Railway Board's Letter
fe:-E(NG)I.97/TR/28,dtd,05.11.97 & QM(P)*s Circular
Rsa-MISC ~1586 ,W3-E/283/6(C) ,pt=IIT,dtd,27.01.98
regardi-ng the transferm where ofie of the spouses
is a Railway Servant and the other is working in a
ceceseses.Btate ....,.....(xtw-S(iw&(Q)

To direct the respondents to make necessary arrangements
to transfer the gpplicant from Lumding to Maligaon
Centrél Hospital or Guwahati Area as soon as possible,

B direct the respondents to consider the case of
applicant for transfer from Lumding to Maligaon Centtal

‘Hospital -or Guwahati Area at least ofi humanitarian grounds

as soon as possible,
Cost of the application .

Pass afiy other order/s or give direction/s as may be
deemed fit & proper under the facts and circumstances
of the case to give complete and full relief/s ax to
applicant, ' ' '

INTERIM ORDER PRAYED FORsa

In the facts and circumstances cited above,the applicants
pray for are interim relief by way of a direction to the
regspondents to keep vacant the post of Motor Driver which
is lying vacant in the Maligaon Central Hospital ti-11

the disposal of this application and/or any other interim

relief/s to which the applicant may entitle to and/br as
may be deemed fit & proper by this Hon'ble Tribunal,

LR ) L * e L 2 N

The application is filed through adwocate,

Contd. on page/9
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LIST OF ENCLOSURES;

As stated in the index ,
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VERI FICATION

I, SRI SAILENDRA THAKURIA,aged abowk 40 years presently

working as Motor Driver under CMS|LMG,N,F,Railway do

hereby solemnly affirm and verify'that the statements

‘made in the paragraphs 2,3 [4_ (’4,2‘4.4'4‘;,’4_7'4,:\),,7./( are true

to the best of my knowledge, those made in paragraphs [, 4.3 44849,

being matters of record are true to km kexk the best of
| my information derived xhnnim thefefrom,

AND I sigy this verification on ../% % .....day of sept/2002.

G Sailordna Fhadunis.

SIGNATURE,




‘ NooB/227/1 22/~ﬂ(Med)Pt .I.I

. 1ty from the University/Board

-tennina%le on 14 (fourteen)dayfs noﬁi e on either'side except - |

, - NORTHEAST FRONTIER Rql LAY, . e

1 . ,~4"<‘

o Office of th .
CHIEF MEDICAL- OFFLCER - (PY,
Maligaon,dt ;2% 44988.

.Wa ¢i~

gﬁri/’s‘mﬁ.. ok er i 'ﬁw,z dle, o T
%@.....?fma.«;f AR

Aa Jw.m:»»f w6 P

[ .......0..

e L M/C"'\aéf‘/( [4.[.((.
n) 0v‘L bt:/hq,:‘, 2:<,L\./ [ u_woJ\ ah - -9 - S
Subs Temporary appointment as _Matlev  Ove

' ( E YA N T, grade Rs, LEL~1500 .

mplus usual allovance as adzn:u- .
851ble from time to time, . . |

'!;lnﬂ‘u-- S ! L . " .

1

DATE OF SFLF"GI‘ION BY 'r RBCRUITM}:NT GOMITTEIB
N F.RRLY./GAJHATI 11 \JJL 293" zé—:c 53?
MERIT I‘IGURE ‘ Eny

i e -
‘ j~-l . ) prene

© . I.em prepared to offer you a post in grade of and .
rate of pay ‘specified above plus usual allowances subject to’ j

. your passing the préscribed Medical. examination by an, authorlsed

Medieal Officer of any of the Indian Railways and on ; productlon ‘
of your roiginal certificgtes’in support of. -your qualification

and satisfactory proof. in support of your. ageysuch as Matricu- -
lations and/o. r. equivalent certif;;ate. In case of non-availabi-

following certificates (in /-
,o rlglnalznay be acceptod prov 81onallw_; J' | '\ .

{4y Matriculation Marks' sheets.
(b) Matriculation ﬂﬂmit Card and ' B

’(c) School" Leav1ng Certificate from the =
\ Headmaster/Headmistreos. Lo

(d@ Certificate in support of your Educational
" qualification & ageﬁ L

l

2e ( Allx appointmente will be made on probetion for one .

'liyear. For: student of apprentices appginted to. working post afte#

completion of their. trainlng%the pro%etionary period commences

.from the date of such appoin
3. . T must be clearly understood that the appo:.ntment is"

that .no such notlice is required if thé temmination of service -
'is dué-to the expiry of the sanction’ to the post you will ho 14
or on return to duty of the absentee in .whose plsce yiiu may be
engaged,in which caee your servmce will be auggaﬂt¢cedlf |

Mﬁq [,%(‘ f{:’ ch'ﬂtd...y.-o?/

1

ments, , ‘ »q a

. S .
B T U, S

?
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terminable from the date of expiry of the sanction or from the
date of fermer resumes his duty, as the case may be, Aslo o
' sudh‘notice,will-be,rgéuin@dJifﬁtheftermination of your service
is due”tquour;mQQttlﬂgggphysiqgl‘inc@pacity or £y -your removal
. or diémiSéaludea?disqiplfnary:measure-after_compliance with
SR thewp:bvisioh[qfﬁciqqssfIIwofsArti¢1q531T“df the Constituticn
T R U IR B
4y Yﬁu”wiil'noﬁ‘ﬁa(eiigible for any :pension or any benefit
under the State/Railway Provident Fund or Gratuity Rules or to ~,
any .absence alloyances,beyond those adnissible’ to temporary
‘émployeds ‘under the Rules in force: fwom' tive to. time during
such temporary serviceq. A - . r

'-9"5,‘M/Ydd"wiillbe’h?id;réspbnéible‘forshhe charge and care of

. Government money, goods, Stores and a1l other preperties that

' may(be:entrugted»to,xoq,g;". AR . o o
SR S R S A

“ {

ot an i bt Tea e take fax - whe shrget aat g |
. [fYouzWillpbe,requipéd&touﬁake’anjoa%h‘df allegiance or ~
ake an-affirmation in the fo rm indicated below g~ -

LA

" e O SWear/

- IIX’ New ~ - et ot (e e T S,

C /e solemnly SFRITH That 1 will Be" fTthATT and -

‘;“Abearétrué“allegiance,tcwlndiafanﬁ'tq.the\CdHStitution
of India as by lawiestablished and that I 'will carry”

" out"the ‘dutiss of my_ office loyally,homecstly and
with impartialityy R - ST

~ . . N e v

M 80 HELP ME _GOD.Y.

NQIQ': . ;ConscientiouSaobjcctors to taking oath may make a-
o - 'solemn . affirmation in.the prescribved fupn indicated B

H l ] : ‘a’bove.,w' . . ,.‘ L k ,.' e . ' . ’.;/: L j ‘
. . R B S . . ' . i it ' . \"- .

7.  You will confomm to all rules and ;regulations applicable .

: . ¥
-

~to.your appeintment, .. % .

\ . - R : 3: e 2 ' . -:, ."7 ‘:T’W
B i AT e o T N e g T o L
"'-8.i:,IaialﬂAmatterSTnotﬁsqpecifica11y_provided,for herein or . |

’ SN . R 7 . i
;..,ﬂzfihﬂthegﬂec;uitmentfRuleé,»you will be'goyerned”by'theAproviSipns,-
= ”‘_of;@h@fIndian Railway Codes and other extant’orders.as amenGed/ .
<g]_;gi§§g¢d'from.tﬂne4to‘time;"~' N B : T
o g%a,“Yo~u must be prepared to accept.the offer of appointment at
. By :station of the;Northeasthrontier'Railwey‘system,ﬂlthough”"
S ¥eurdre: initially appointeq fdr.particular‘district/divisiong
you are:liable Lo be transferred to any station on this Railway
in the exigencies of service and you should definitely indicated
in your acceptance that you.will be abide by these conditidns,

1 P

Contdensessd/~
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10, If you 1ntendttb}take'the'appointment,of'th 52 Condittons 3

‘pleasejreport]tokthe.undefsigned personally on wvr before 2p— $-93
LBrrtheyie B3dvhut not earlier than‘*;m;‘w;‘,“wuwuﬂailing

| Wls offer letter will-lap-se and will not be rehewed -

Your pay will be,cmmnenced¢from'the date you join duty at the

office .where you will be posted after you have been certified

mwedically fite - . .- -..0 i+ 7 o R

A

| | S e | .
12, Nogtravelling allowance will be granted for Joining

«

theg'ﬁost«A'free'2nd.blass;P@s§'iS"enqusequtqﬁcover y‘our‘jo'urneya

M15;"YoufzébbbihtmentTismaISS*subject'tb‘produbtioh of . .
~ Scheduled Caste/Scheduled,Tr;be,ertifipatp.from,thg authority as

. 2dvised.dn bhe enelosed): speciinet ‘Form, - (Rhis 56nait 1o applies
‘ .Only.ﬁo.the[Schduled Caste/Tribe'candidates). o |

144 You shall be liable for Military Service in the Railway

"

-Engineer Unj ts of Territorial Army. for a pe:idd.of\§§1§nwlﬁaaéu

'in”TerritOrial'ArMy'for,aﬁperiod Of seven years in Territorial

Army Service and eight yearS/inATerritorial'ArmynRGServe'oﬁ‘for

© -Such periods as may be laid down in this behalf -from time to, .,

time, -
15, Your senio=-rity to the post will be detemined .in accordapnee
with th@ merit position awarded by the N.F.RailWay Recruitment

16, Yol sd~11 ave to produce a;cegigggCate-ini§g$m&@3;ig§4gy%g

W

- Rood conduct and charact @.r;._.-@I@m.a.,.Sat.a.fc_.@;.&QM@.&@H@QQ;‘OMI’%@; ot .
- heloy .EQ@._@&&&.QAicumkm.i.ﬁai,@aqa.;.S.;n.P-.gor Zom a n .
MP/Lge T T k o
! . ’ ' cl ] . L . S

. ,~\7,~’On‘reporfing to this duffi~097ynu‘aré réquested‘to-submituw

N = ————re

©0¢  preseribed Railway Service- ommission‘Application\From‘@uly B
filled in all rOSpecps-which»c“jwbefhad'fromhailgimportant”T e

* . Rallvay Stations on -payment of Bss 2/~ (0,50 paise for 8G/ST

- 8nd Refugee candidates alongWith_apcopy‘df{Yaur_xeamwt“f -
‘Passpprt size photograph‘and,attested cqpies;ef~certificates in

Support. of your age and qualifications, B

184 fWhiéle’repQrtihg to this office you will have to submit.
pro-per Releasg;arderlﬁfrmnhydur"present employer,if you are in

.Cdntd,....,.4/§
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as pre recrultment. medical "xumindLion fee while reporting
' to tnis offi—ce. el ‘ _ A .
:Pnclo.r Ha 1 °et 2nd Class : g T ]
‘ Pass NOw i : ' :
S

y .
.cccp £ the Offer\on the EoTns 1
etalled abo ve and_deslare that §

- Y-I-SHh 11 abide By cf\ndltlons
% wa@v.efi,m_mrn T :

& mate

-— e

i

i

£

Slcnature of the céndidate ‘~§
|
T/
[

-

~

\’ | rorguaw MM&LOT“"ICﬂ.Ll
Copx fﬂrwarden for 1nLormatlon nd n@cessaly chluU to 3=

'<,*-~-~ e wM,Th:].s hws rOferﬂnce to his

T T |
I Recrui-tment"No; ,“;« ‘ . dated
' "pxxx . Pleass sp are the -staff in tine stipulﬁtod in
para 108b0V8. _. 1o o ) i
for GUIEF MEDICAL ““LCFR (B

i o s w0
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Dated Ma ligeon, ,1_5,33 '

/Z:rl/Sh m’auS@*ﬁWgﬁ"/q{\\MW

(Mow o t Office

Sub:& Temp'orar ¥ eppointment as MG/“}?\/ ANy NN

S onls, 9Sdreo :ﬂ'-— In scaele - ‘ o
98D — |[S00 - (_R@ plus usunl allove

/'—n.nco a8 adnissible J’.‘raﬂ time to tine, R

; A R \

,
LA
| R .
A i . Soesee .
: i, .

You a re. dimoted to report to D*“‘“\ts;mml Rn*lwn ¥ Managoes

(P)Med ;‘/T\ur'ﬂ 1@4;;{_"[-3 MNoddio: I ﬂ'ﬂ‘ﬁ]n’sm
HcF RE‘:L],W("V‘ /L_, m G . _,_:‘)r 'Leq M\rﬁm 'p 3 in ‘*’qpn't o.a
— Mator Sn'ver in scale &5, 980 ~1§ ', (RP) plus ugund

ﬂllmva.n(xz o8 admizasible from time £ tue.

Pass to Cover your jourrey ex-Kamkhya to Lm G s
No. 74" 3"%1) dvwed |79 - g B o3 enclowod o
. l Y N

N. F. RAILNAY/MALTON,

Comy forvm'ra od f'vr informats (,.h(“i.-ncoosfzo:ny rotﬁon o -

1p /NI"\.LJG a0N e » o P ‘
\..,/& 'I)nM(P) /Moulcal L2 T /L.MG , _ to¥other
N L @levent p"*n,_s 1,0 E;S:ﬂ;:ﬂem H:eg‘cod coplec of ‘

("OJ:”tJflC&t(‘d, Medidal it Cer”til.'flC"' g 2T olice VCriﬁCdt ion
- kQrms_and letier Ko .8

He will ploase isgue. forma, 1 ﬂpminimcnt le'bber from his em’a pending

Police verification, |
DA: As mbove, cgu O A 5/227/”.1/4 (Mu{) P‘ril Jb} 21-4-83

3. mm(P) /Mo/mo /I)AMO . , :
A FA & CAO/PiD L "
B, Mo, . VMG,
6. SPO(R /TR0 with mi‘emnoo to hic; Jetbe* . :
o B 227 - ‘ ___(Roctt) at, o
% os/Pe,ss, CPO's O_ffioo A\MG.

N. F. RAIINAYMALIGAON.

esc e

for CHIZF. BEDICAL OFFICER(F) SN
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e In ‘terms Qf FMO(P)/MLG'“ Totter No.. /027/122/4(Noﬂ)Pt 11
dt. 12-5488 Shri ailendra lhdkurla, is app01nted as Eﬁ%ﬂ@%ﬁ%—%&n?ﬁvﬂwl
Driver (;Mot Driver) cnRs 9504 p.nma in scalc Rs '950=1500/~ (RP} >
at DMV ‘conservancy -under UNO/qMM against the post of one Pick Up ‘
van Driver transférred from LMG @On;ofﬂAJvﬁ'tO DMV Conservancy
for a porlod .Oof one year w1th 1mmed1@tc effects © .

‘

Q

e /"\

for DxM(P/yLumdlqg,

v ,.%%

LS e . ‘W.F.R1ly.
No.02 ft:III dt e 30-5-88 . - -
COpV forwarded for 1nformtalon to - | o R *
- - \_ ] .\.‘ .
1 Staff concerned at OfflCOo \ | g (
2 MS & DAO?Lumdlng. ' ' C |
3.CHI/Lunding. : Co-

4« DMO/ DMV, heoumptlon repar t d‘t}o staff may be sent to
"~ this offices

, 5.cMO(P)/MLg. - - a |
. 6 411l and Eott- Sec. at office. . |
S !/sz{I/DMV. - :

BenC (P)/Pd % set duty pass may be is ssued i_nlf'civour
- of Shrl Thdkurla Ex-IMG to DMV. 1 ,
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L e e .
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're'_‘tm@u IT MAY CONCERN.,

is te certify that Mcs; Sewali Thakuripu A

W1£a oﬁ Nro nailon Thakurig. has been werking as Axulary
. Nurae cum Miﬁ-Wifa at Mahendra Mohan Cheudhury Hospital
g»?f&ig,é ?anbazar. under the csatablishment ef the under signedo

/Sy
Addl, Chiet Medical & Health-@ﬂficar
(FW). Kamru;,ﬂuwahati o

441 Chinf F‘fﬁles. & Heahh Offean (Irﬂﬁ
Eatsenp, Guwahat)
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_ag- Aww-

——————

Dated ‘Dimapur,
the 1S th Mayxch %95,

The Chief Medical Director NeFeRly{itz) dgaon ) — i -

Through Proper Channel .

. subii=. _PRAYER FOR TRANSFER T0 MALIGAON OR (UAAHATI AREA. -

- T

T o i ~-+With due respect I beq to state that %he.
i following faw lines for favour of your kind congideration
‘}and"favouraple order pleaseo

I _?That six, I am szking_undeﬁ:CMS/Lumding-sidce
- _my date of appointment on QL-06-88. Now undes Sx. DMO/Dimapur
with full satisfaction of my superior. o ;

| That 8ir, my wife working as A.NeM. at Mahendra M
Mohan Chowdhuri Hospital, Panbazar (Guwahat 1) under Govee of
MAsgam. = ¢ T

, - That Sir, as I'have to work at Dimapuz and my wife
~has to work at Guwahat i, for which we are separated fxrom each
other, and our family relat ion badly suffered.

Ty That Sir, I am the'only 8% ®m son Of my. parents
. are becoming very old,and in this stage they weat iy puxe -
Ppresent near them in thelir sickly stege. _

§With the above circumstances may, I pray and hbpﬂ
that your gracious self would be kind enough to toinsfer me
to Maligaon ¢r Guwibati area to save us from ocur. femily trcube

lege. : T

» Hope you will kindly consider my case and give
sympathet ic order &t Maligacn cor Guwahati ares at an early
date.

iFox this I will remain grateful to you for ever
and oblige thereby. : 4

Yours faithfuily,

o
: Q’M\.ﬂ“ p ,»(',S/v‘zc" . ,E;”ai /fﬁf-"; e JIaKame
T M M ,"}f} - o
AN (3’\(,-{“\\ . ‘ ( SRI.SAILENCRA ‘HAKURIA )
el RO . Motor Driver,Gr-I1X
oy C ' L *”3?) Sre MO/ Dimapg[ o
&3%‘ Yo, ,y:; ‘b}:};‘ :‘é‘ # i‘_‘

wﬁm’ 5 B4 | Ty

| ) .: M%) A4V .

4

N T
Tt

1ﬁkf1




Lo /f’
To, ,
The Chief Medical Director H.P. Rly (Maligsm) ,
Through proper Chamel. .
Sudb 3~
8ir,

, With due respect I teg to state that-the folloning few linee for
favour of your. kind cagideraticn snd favaurable order pleasd. '

o ' That 8ir, 1 em working under CMS/Lm,d_ing pince &y date of appointment
@ 01-06 .88, Hos wnder 3r. DO/ Dimepar gith 1l estisfection of sy sape rior.

. That Sir, my wife working as ALU,E st Mahendre Wohan Chowdhari
Hogpital, ‘Panbazar (Guwshati) uwnéer Govt. of Aseam. ,

" That Sir, es I bave to work at Disapur end my wif bas t0 work at
Guwghati, for which we erd goparated from ésch otber, end cur fanily relation

badly suffered.

W  Thet Sir, I sm the aly e of sy parents are becoming very cld,snd
in this stage they went, oy pressnt mosr them fn their slckly stege.

/ L ° @ith the above circumetances msy, I pray and hope thgt your gracious ‘
R galf would be kind encugh to trensfer m to Kaligamn or Guwahati area to save us

grom our family troubles.

Hope you will kindly congider my cess end give Wmtic order at
" 'Haligaon Or Cuwahati area &t & sarly dete, ‘

For this I _will remain gratsful to ym for evwer and oblige tberedy.

L4

" Yours taitbfully,
Sni Sowbandoa Dhaxuria -
DH-o2/06/9S
(SR, SAJLENIRA THAKURIA )
Hotor Iriver/ Or-II
. 32‘» MO/ Di&a}nr.




. | JiL
| | -2~ .7
To _
The Chief Medical Director, | Y

N, F, Railuay/Maligaon,

{ Through : Proper Channel )

€ub 3= Prayer for }réq;far to Maligason or Guwshatd
area of Meditel Department,
" i1 ~ -

R@Bpac ted Sir ,
“;V"?""I_ﬁ‘gﬂ;ﬂ

With due respect I'beg to lay the Following few
lines for favour at your kind consideration and sympathetic.

order please,

"~ That Sir, 1 have surving as Motor Driver under
ms/IC/LMG since my date of appointment on 1.6.88 wi th
full setisfaction of my superior. ' ‘

. That Sir, my wife is serving as A, N, M, at
Mahandra Mohan Chouwdhury Hospital, Panbazar, GHY 4=1,

That Sir, ag I have to work at Lumding atdmy wife
hes to work at Guwahati for which we are separated from
each other, and our family.relation badly suffered. That Sir,
according to CPO/MLG's:Circular No. Misc/1586, £/2083/6(CYy/P=-111
dt. 27,1.98 item No. (v)s both hustsnd end wife have must workst
st the same place, .

"~ That Sir, I am the.cnly earnimo son of my parents
Who are becoming very old, and in this stage they went
my present arxe nesr them in thdir sickly stege. A

 With the sbove circumstances may, [ pray and hope
that your gracious self would bs kind enough to transfer
me to Maligacn Medical Department of Guusheti area, to
save us from our family troubles.

1 am sgree to accept bottom seniority if you
kindly transfer me in Mediceal depertment to Maligaon.

For this I will aluays remain ever gratefull to
you, &and, oblige thereby.

Yours feithfully,
y . : s .
,S/y;-’ S’m/ LE A .(//4/7;(”/4 .

(sri Sailendra Thakuria )
Motor Oriver/§r. I11/LMG.

» s 1G98

Dated, Lumding.

The /1 1h //ch/\/c;g




(Thraughuprsper Channel)

H/Sic, g

DRMA(P) /I..MG/mF JRailway,

T ATt N it S SN LG ] o oom . T
’ ’ e :
' o ’ 3
—t . — 2 —

- MORTHE/ST _FRONTIER RATLWAY . gt
Lumding, Dateis 16470984 7

T@

" Sub,: Declaration X

! CR L ALAD w2 - o iy

Ref H Y@ur L/Me, PS/aP Dte 1697 98°

\ o :

xOn ref ts yours L/NO. & dt. ﬁited abave I be

‘.to state'the following few lines for y@ur kind persual anfyk"-‘f
-c@nsideratian please. . Perubai

) ’-'_.l.....LiEKL»

 That 3ix, as per PPO/MLG sLfMe. Lo

‘; ”90 3/283/f( ) Pt,IIT Dtd, ’7o1o98 regazrding oo~tinq af husbanﬂ.'”
Cand wifes (Item N@ov) at the same station ‘9r near the place ef .

) ,_in@ating .0f : the . snouse, ‘the @ampetent futherity may: be cwnsiﬂereﬂ
*affav@urably for a posting .at-the nlace &f pasting »f kke’ his/:::

| ~t9 Ghy° ®R as my wife working at MG /Hosnital/Ghy° ! ;.;;,,,k  @ﬁ

her:speuse,.® In this gfsuiid I have applied fpyrmy transber

Fu1ther, I am submitting my consent that if my. .  ﬂE
nsfer to MLG is cansidere! sympethetically I may n@ﬁ pressm Lo

ing t@ this wffice for sparing withsut relief, g ;ﬁ
Your's faithfully . A;j

Sbi - Silenclyn faeens

( Sri Sailendra Thakuria )
M/DVR/S ., DMO/LMG N
bl =662, : Lo

i

onoooloo'ootﬂ

L



Ta

The Chzaf Modicel Dit@ctmr. . o L .
N, Fo Railuayo , EE
Maligaan. o : cTE

Thraugh 9rapdr Channol | ) \wk

Sub ¢ Prayer far trensfer to Cmntcal Hmaaitai T
Maligaan, -

+ Ref 3 1y eppoal forysrded under DRA 0. Pe/at
« 1¢ MPY LG |
Dt..‘M.G.QS. e Qﬁ » : ( )/ 8 Nm‘,@qlgt

8ir,

. - With due respect I beg te lay the f@llauﬁng fou
lines bsfare you for faveur of your kind' canaidmxntﬁan and
aympathatic erders please,

1 That I have been uerking at LAG Divisianal Rmilway
Hospital aince my appeintment with entire  satisfactien te my
aup@ri@rs. c . ! ‘

; ‘That 1 hail frem Guuehati whefe my femily and
eld angad perents gre still staying, Oependants, particulerly
my old eged patents are feeling quite  helpless uithout
my phyaical presence with them. Balng pested at LMG "'Dam
~ unable to lesk after oy  incepble parents which is @ pt&mm o
duty a? human baing.; e

. | ?hat ny wife. 18 a gevt, servant and pmst@d as RNW
in- Nahandrm Mehan Cheudhury Hospital, Guuahati., She noeds my
pr@aancm with her, far paacmful family ralatianship@, :

‘ Thct it is lcarnt, a pest of Oriver under your 1,’ '(
kind centrml is going to be 1lying vacent due ts superannaati&n '

af the incumbent u.a.f 30,6,2001,

o . 5 Undsr the circunstances cited above I requast.
e your gracisusnass ta kindly consider my transfer fram LPG
' ta @wntral Hespital, Maligeen and pest at the CLentral
H@apitalqvﬁ@ligaan agnaihet the ahbove refarred vaceney,

| . In this cennection tho Rly, Bde Circular 4Lissued. _

‘vidae CPO/FMLG's No, #/sc./1986, £/283/6 (L)/P=11l dated 27,%.96
may be roferred te  wvhere it {s insisted upen pmsting gf b@th
husband;and u&?@ in tha spma placa,
Dt, 6,6,2001,

- :'f Yeurs Paithfully,

C

>

o : /S soved ek /")—//: - v
/e canbz / N N vlovdsm Dhaluoro

N L ‘ sAxLawaaa THAKUR IR )
Fove wardecd Fo Cms/rmg | Y Moter Oriver/Gr,111/LMG
é';‘ gfx_(y/&} ‘adhove /’)742»\44.& . / i { ~ o6 \O 6 [ o\




,“ v \ .

- /%m /Sc 7586, |

v Ne.E/283/6 (C)Pb.ITT

- Te i ALl Hods, ¢, tet G
s ALl Bma:‘bg:ﬁo{(:mh/ g

'SUESQ

R}

L S
Acory” of Railiay Benr g

| guimne bloase, Do ‘
" letter were'gir sulated 28 under s.

_Béﬂié'g lstt%xﬁr) ﬁ’ & d.ﬁ,tg o
s j"é(n;)irmn/ﬂ e feiOuTy

3 ‘-v':E"(i‘#)I;.%/TjR/ZB' at 6;124-».96 |

1 Inay Baar d"s latter No.&

[ R g s lotter: Ne.E(N:)I.97/0R /28 dﬂstedb‘;ﬁ;w o
eve mentiong d subjeet is ferwarded herewith for Your infermatipn &
Beard' s earlicr lotters as meforred te in their pregcnt

Gumahnti 7871011
Maiigrmn,d&ntmd ‘,27 -1=98 i

thtirg' of hqugh& and wife at the samg .

. Plaes - Ingtructiong in respeet of

‘Greup ¢’ ‘&','VE'R_;a’i'lway.‘ empleyeas, - |

L omeg0es . L

GM(P)g eireular No.& dntes
. N : i

10 MI 0« 6 : o .]
E7ze3;sic)1>t,II drted 1941171,

2. MISE-1362
| ,1;272&3}6(0)&&1 datod |G 0g
. 5"0. MISC- 6 | . : o | O |

o E7233}5;Zc)rt,mr dted 13297,

| for GENERAL MAMAGER ()
,gN;)(I;%/PR/z& dvtad 5-11- 97.)

=008~

. game station amg ‘contained in the Minigtry ef Railrays latter) No«g(N3)II/71/

TR/ 154;:;4@3_1:@.@ 1-16-71 ag Ii'eit}émte d in

thoir lotter N@.E(m)xec/gg/m/m_ dnted

™ Aee88+ These ingtructiong have 8lae boen included in the censplidnted

-instrustiens regarding intorerailvay

g and ' emplaysca dssucd to Railmayg efo. vide Bear g g lettor Ne.E(Nz)I.%/rR/2g

and'i_ntt‘m-'milmy transferg of Greup *¢'

the "n@e@t‘a. pest hugband anq inf@ at the smme'

*Contdotes ..., (2)

i

|

R R R T

S =S




-~

~2~

+ ‘gtatieh nged te be rciterated but the Scepe of these ingtructieng sheuld
alse bo widensd te ineluds the previgien that where pegts at apprepriate
lavel exist in the erganisation at thg game statien, the hugband and wire
Bay imvariably be pegted tegether in order te enstle then te lead & nermal
fheily life and losk arftor the welfare of the childrem specinlly till the
children are 10 yoarg ef age. o
5. . Pursuant te scceptance, ty the Gevt. ef the reoemenditions of the
Fifth Contsal Pay Cemmigaign on the sub ject it ig reiterated that the Railvway
Adainistrations gte. sheuld strictly adheve te the existing instructiens -
-~ referréd te ab'ove{‘whila'de@iding on the request far resting ef Rusbend and wife
at the game statien ang sheuld engure that sueh pesting ig invariab iy deng ,
espeeially till the ehildren are 10 years of ags, ir Pests at the appreprinte
lavel exist in thé erganisation &t the same station and if ne Administrative
Problems are expected to arige as & consequanse. : : -

‘4;;,_' It ig further elarified that in GRses whore enly the wifte ig & g
r4ilvay sorvant, the coneessisn indienteq in pmrn 3 abeve weuld L adnissible . -
te the Railway servant., ' ' o

5. Beard have alse deglded te lay déwn the foﬁll@wingvguidml‘im:g te emvb,lev '
thc"m,dre'eentrelling Auther_ii;iea te consider the requeste frem. the speuscg for .
Pesting at the same statien having regard te the congldoritieny ag indicnted
ateve i~ ’ -

(1) Wherd bteth the speubuos are railway emplaycos ang
- Lkelwmng te the same gonierity unit :

—Béth the Railway servantg my bé pezted at the same gtatisn/
Ploee énsuring that emg ef them dees net'wark a3 guberdimmte
te the ether. S :

(ii) %hare beth Yhe gpeuscs are railway scrvants but
beleng te éiffercmt gonierity unitg., .

~Bfferts may be made ty pest beth thg railwmy servantsg at thg

station . where pests at appropriate lovel exist in the
. Toapestive senierity wumitg Miling whick requests for change
of the eategery may b cengidgregq mmthstiml.]y. ; ‘

W}nerfq eng g¢f tha gpougts ig g zailvay gorvant ang the

'vetheﬁ,.belepgs to A1l India-Servies er & Central Servieg. -

. = +The Bailway gorvant sheuld te pegted at station/place in
‘the Railway/Bivigien/PV in whage territorial jurisdietien ,
the p,lzée%tmte of pogting of hig/het speuss fMlly er ag

- elese to it &8 pessible if there ig ne Railway Organisatien/
pest at the place/state of pesting of the gpeuge.

v(iv) whore emse of the spausoa'is‘a railway servant And ‘the
- other belongs te a State sorvicg s ‘

- The ﬁailwa,y servant ahéﬁld te pestod at the statien/placc
in the railvay /Bivision/PV in whegg territerinl juripgictien
C C@ntdot@o-o-o.(s)
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~ the él&zea/stm‘co . . ef pesting ef his/her speuscé
falls. If it ig net pessible, if & request frem the rrilwmay scrvamt te
the Gentrolling Autherity ef the speuse fer his/hor pesting at the plaes.

. of pesting of the Railway servant is rceeived the same maji Lo formarded te
. 'the eenccrned autherity fer mympathetie esmgideratien. _

(v) o Where exe eof the speuges ig a railway gervant and the ether is
o /. . werking in a Central/State/Publis Sccter Unfdartaki_rg./Autenmwug
~+ . 'Begy/Private Sscter: .- | S |

- The Rdilway servamt may apply te the Gentrelling Autherity

fer & posting at the place ef pesting of his/her speuse

which may bo considered faveurably by tha cempetent autherity.

If ne pest is available fer pesting of the railwsy gervamt at
- . - -the place ef pesting ef ;the speuss he/she may be pested te a
Cooho T plasg elesard te tho pliee ef < pesting ef the s_peuse. If
oo o thig alse is net pesgible an applicatien frem the railway
gervant fer peating ef the fspeuse whe is werking in the
L Gentral/State/public Sestor Undertaking may be ferwarded te
TN L the Centrelling Autherity ef the speuse far hia/her pws'ting

- ‘at -er near the plsce ef pesting of the railway servant.

561 The guidelines given abeve are eanly ‘13Bugtrative and net exhaustive.
, The Minigtry ef Railvays desire that im all ether cases the Centrellinrg

" Authority eof the railvay aservants faxxizx should cengider requests frem nen-
“igazetted railvay servants fer transfer te the place of peating ef their

. 'Bpeuses with ‘»tﬂftmoat sympathy

. | :

6. V'Whilgg all afferts as stoted in the feregeing paragraphs may be mnde
to pomt the husband and wife at the same stntien, instructions issued by the
Benrd frem time te time in regard te request transfer/change of eategery

- gheuld be fellsmed in all such cases. A separate register may e maintained
at each Pivigienal and Zenal Headquarters of the Nailwvays fer registering
requests for.transfers frem railway servants fer pesting at the place of
pesting eof their speuses, which may be reviewed frem time ts time.

b . ' .
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Chapter 2]

GENERAT. CONDITIONS OF SERVICE (225-227

(4) The datc of birth as recorded in accordance with these rules shall be held to be
binding and no alteration of such datc shall ordinarily be permitted subsequently. It
shall, however, be open to the President in the casc of a Group A & B railway servant,

-and a General Manager in the case of a Group C & D railway scrvant to cause the date
of birth to be altered

i (. : (i) where in his opinion it had been falsely stated by the railway servant to obtain
' an advantage otherwise inadmissible, provided that such alteration shall not re-

sult in the railway servant being relained in service longer than if the altera.
tion had not been made, or ‘

K
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(ii) where, in the case of illiterate staff. the Gcnerz»lr.&Manager is satisfied that a
clerical error hgg occured, or
N

(iii) Where a satisfactory  explanation (which should not be entertained after
céfnpletion of the probation period, or three years service, ‘whichever is carlicr)
of the circumstances in which the wrong date came to be entered is furnished by
the railway servant concerned, together with the statement of any previous - SR 1

. ' I attempts mad.e to have the record amended, ‘ o

. Railway Ministry’s decision.—(a) when a candidate declares his date of birth he should produce docu-

mentary evidencesuch as a Malriculation certificate or a Municipal birth certificate. Ifhe is not able to produce

such an evidence he should be asked to produce any other authen ticated documentary evidence to the satisfaction of ﬁ '
the appointing authority. Such authenticated documentary evidence could be the School Leaving Certificate, a : :
. Baptismal Certificite in original or some other reliable document. Horoscope should not be accepted as an evidonce : : B

in support of the declaration of age. o

(b) Ifhe could not produce any authority in accordanee with {a) ahave he should he asked to produce an
aflidavit in support of the declaration of age.

(c) " In the case of Group D employces care should be taken to see that the date of birth as decl
. ing.regular Gréup D service is not different from
employment as a casual Iabourer or as a substitute.

ared on enter-
any declaration expressed or implied, given earlier at the time of

’ %E Tninsfer&—-Ordinari]y, a railway scrvant shall be employed throughout his ser- ‘ ’
vice on-the railgway or railway establishment to which he is posted on first appointment and S
' ve 00" clainniasiok: rightiforutransier. okt '
xigeniesfioftineryice fhowever! it

-another.railydifloriany éﬁ%% Bhmen
be “open’ %8’5:‘%?4"‘”31?*2?&}"'é’g‘ B gﬁ,p ﬁzi%g?g e

3,

rjhilway.s,ei'\{;aptvé'tq‘ any.-ot'hcr ‘department or railway or railway establishment mcludn’iga
_project inllb'rf,i,od’t of India. In regard to Group C and Group D railway servants, the power of -
the Président"yndcx‘:’t’his rule in respect of transfer, within India, may be exercised by the
General ‘Managér or by a lower authority to whom the power may be re-delegated. .

| S
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Railway Ministry’s decision.—Requests from railway servants in Groups
Yy Yy q Yy P

railway to another ph grounds of special cases of hardships miay he considered fi
tion. Such staff transferred at their request from one r

G & D for transfer from one to
wourably by the railway administra- ‘
ailway to another shall be placed below all existing confirmed :
and officiating staff inithc relevant grade in the promotion group in the new establishment, irrespective of date of
confirmation or 1‘c'ngth of officiating service of thé transferred employecs. A

‘(R’uilw'ay' Ministry's letter No. I2.55 SR/6/6/3 dt. 19th May, 1935.)
1227, (a) A. competent authority may transfer a railway servant from onc post to
another; provided that, excépt— -
R i I g ,
(1) on a'cco:unt of .inefficiency or misbchaviour, or
f e ‘ . . E
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- Chapter 2] GENERAL CONDITIONS OF SLRVICY: [227-233

(2) on his written request,

a railway servant shall not be transferred substantively to or, except in a case of dual charge,

appointed to officiate in a post carrying pay than the pay of the permaacnt post on which
. . . . el Bl

he holds a lien, or would hold a lien had his Tien not been suspended under rule 241 (FR.14),

(b) Nothing contained in clause (a) ol this rule or in clause 28 of Rule 103 shall
opcrate to prevent the refransfer of a railway scervant (o he post on which he would hold a
lien, had it not been suspended.

228. Retention of lien on transfer.—The licn of a permanent stafl trapsferred to
another railway will be retained by‘“ﬁlc transferring railway G he is finally absorbed on the
other railway.

[

‘ M29/ Transfer on request—Trinsfers ordered in the interest ol employees shall be
within the same seniority group, or different group or a mutua! exchange. If such transfers
arc within the same seniority group under the same raitway the seniority is not affected but
if the transfers are inter divisional or outside the seniority group, the Railway Ministry’s
decision below Rule 226 for inter railway transfers shall apply. '

- . e "—_“"*N\‘

230. Transfer on mutual exchange.—In casec of mutiial exchange, the senior of the
two cmployees will be given the place of scniorily vacated by the other person.  The junior
will be allowed to retain his former seniority and shall be fitted into the seniority below ‘the
persons having the same scniority.

231. Transfer from one depariment to another.—JPcrsons employed in one department
shall not be eligible for-employment in another except with the previous consent of the head
of the department in which they are employed. Without such prior consent the head of an oflice
or department shall not cmploy a person cither temporarily or permanently, if he knows
or has reasons to believe that such person belongs to another establishment under Govern-

L i @MJ@%MM@W&MWWM ubthe sginseliod

epar ents gipline;and -is liable'ito {be punishéd
PSR e AT R N B L Yo S

X7 ; P Liy? . ALE N o TR S LI DR i : Kot
zfyeMana‘gers‘;’;‘may-; QWeve-_r-,:‘j transfer-Group D employees (peons, gangmen, Khalasi,
unskilled and semi-skilled, etc.) from ‘onc department to another or from onc Division to
another. o .

232, Trawsfer,;o‘n public grO\xrx(!s.—e(a)'Wl1cn a railway scrvant is transferred other-
wisc than for the qu]i‘q convenienee, a copy of the order of transfer shall be sent to the
Accounts Officer with the endorsement stating the rcasons of the transfer.  In the absence
of such an cndorsement. the Accounts Officer shall assumc that the railway servant has
‘been transferred for' the’ public converience.

(b) In .the case of railway servants in Groups C & D a certificyte from the head of
the office may be accepted in licu of the copy of the order prescribed in clause (a).

233. Charge of office.—Unlcss for special reasons (which must be of a public naturc)
the authority under whose orders the transfer takes place permits or requires it to be made
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